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Minister that the Government would take all steps to liquidate such dues 
payable to the workers as per the laws of the land. Even the hon. Prime 
Minister had assured this House on 23rd November, 2000, that the dues of 
the workers would be liquidated expeditiously. Unfortunately, this has not 
happened, and there are disquieting reports of deaths in some families. Even 
today, some workers have come from M/s Burn Standard where wages have 
not been paid for the last four months. 

Sir, sickness of a company, unless it is closed, cannot be a reason for 
non-payment of statutory dues, as per the laws of the land. In the case of the 
Central PSUs, where the Government is a promoter/owner of these 
companies, such violation amounts to breaking of the laws by the lawmakers. 
I would, therefore, appeal to you - I am sure the whole House will agree with 
me on this -- to give a direction to the Government of India to clear these 
dues of the workers immediately. 

SHRIMATI SARLA MAHESHWARI (West Bengal): Sir, I 
associate myself with what the hon. Member has said. 

SHRI KHAN GHUFRAN ZAHIDI (Uttar Pradesh): Sir, I also 
associate myself with what he has said. 

SHRI MANOJ BHATTACHARYA (West Bengal): Sir, I would 
also like to associate myself with what the hon. Member has stated. 

SHRI SURESH A. KESWANI (Maharashtra): Sir, I associate 
myself with what Shri Dipankar Mukherjee has said. 

Plight of Tamil Nadu Fishermen 

PROF. M. SANKARALINGAM (Tamil Nadu): Sir, I wish to bring 
to the urgent notice of the Government the sad plight of fishermen of 
Kanyakumari District, Tamil Nadu, in Qatar. 

Sir, Wilson of Neerodi, Soban of Colochal, Erudhaya Dasan of 
Keezhamuttom and Joseph Antony of Kadiyapattinam were engaged as 
fishing labourers by Joseph Solwan and Allai of an Arab country on contract 
basis. They were taken on the 8th of August, 2001 in the boat named "Jahar 
Alkaliyan', No.3367.  We have no information about their fate till date. 

Similar incidents are taking place frequently and unabatedly in the 
coastal fishermen communities of various parts of Tamil Nadu, including 
Ramanathapuram and Nagapattinam. On the 7th of June, 2001, a dharna was 
held by the Action Council of Migrant Fishermen in front of the local 
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Post Office. The Tehsildar assured them of immediate action. But no 
information is available till date. On the 20th of August, 2001, under the 
leadership of the Chairman of the Action Council, a Voad-blocking agitation' 
was organised. This time, the district authorities assured them of immediate 
action. They again held a dharna in front of the Taluk office and presented a 
memorandum for the redressal of their grievances. 

Sir, I request the hon. External Affairs Minister to contact, through 
our Ambassadors, the Governments of these countries to know the status of 
these persons and to get them released, if they are in prison. If they are killed, 
the Government should take emergency steps to get relief from the concerned 
boat owner, and extend relief measures to their family members who lost their 
only bread-winners. 

SHRI M. A. KADAR (Tamil Nadu): Sir, I associate myself with 
what the hon. Member has mentioned. 

Agriculture Crops Insurance Scheme 

SHRI R. KAMARAJ (Tamil Nadu): Sir, I wish to raise the matter 
regarding assessment of loss or damage to standing crops during natural 
calamities like floods and drought. Under the present Crop Insurance Scheme, 
"Harvest Tests' for assessing the loss or damage to crops are being made by 
one or two survey members of one or two villages in a Taluk. They take the 
earlier year's production into consideration. The difference in production of 
the previous year and the year in which the crops are affected by natural 
calamities, is assessed. Accordingly, compensation is paid to farmers. 
Because of this practice adopted for purposes of the Crop Insurance Scheme, 
farmers are unable to get the exact compensation for their loss. This method 
of loss assessment is not beneficial to farmers in getting compensation. The 
"Harvest Test' should be done by insurance people in all the villages which 
are affected by natural calamities, or, in, at least, fifty per cent of the affected 
villages so that the actual loss to farmers comes to light. Thereafter, an 
average of the loss or damage may be taken into consideration for purposes of 
compensation. 

I, therefore, request the Government to take necessary action for 
making suitable modifications in the existing method of assessment of loss or 
damage to crops in order to help farmers in getting a reasonable 
compensation. 
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